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TR

LS

THE MAeNI*PU”R LAND EAWS (AMENDMENT 'AND VALIDATION
OF PRGCBEDH‘IGS) mﬁf 1976

( passed by the Legislative Assembly, Manipur on 8-9—76)

AN B
BH:L—"*J”

to validate the prOCeedmgs under the Manipur Lend Revenue & Land
Reforms Act, 1960,

BF it enacted by the Lemslatare of Mampur m the Twenty -seventh

dy 'Ih1s Act may bé called the Manipur Land Laws
(fAmendment amd Validatior of Proceedings) Act, 1976.

2y This Act shall come mto force at orce.

2. In section 1 of the Ma’mpur Land Revenue & Land Reforms

: (Second Amendment) Act, 1976, for the sub-section (2) thereof, the

foltowing: shail be substituted, namely,—

“(2) Améndmént oF Section 4 of ths Mampur Lana
Rivenué & Lagd Refé‘rrxis Act, 1960 by section 4 of Mampur
Lnd’ Reventie & Latd Reforms (Second Amendment) At ]97‘6}

shall be deemed’ always to Hdve been Hade with eﬁ'ect from 1-6—196§ -

Bitinedst

afd Amedditicht oF sEtiolr 158 Of theé Manipur | Land Revenue &
Land Reforms ( Second Amendment) Act, 1976 shatl’ conie o'
force on such date as the State Government may by a notification
in the official gazette appoint.”.
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(2)

3. Notwithstanding anything contained in any’law or in aﬁy
judgment, decree or order of any Court,—

(i) mo appointment, conferment or delegation of power before

1

@)

‘4. Notwithstanding anything contained in section 94 of the

the commencement of this Act, otherwise than in accordance

with the provisions -of the Manipur-Land Revenue & Land

Reforms Act, 1p60, shall be gleemed to be illegal or void
“or ever to have become ‘illegal or void by reasons only

of the fact that such appointment, conferment or delegation
of power was mot made in accordance with the provisions
of the said Act ; and-

no jurisdiction exercised, no order passed or made and no
other act or proceeding done or taken, before thé commence-
ment of this Act, by or before such person appointed or
to whom apy power had been conferred or delegated
otherwise than in accordance with the provisions of the
Manipur Land Revenue & Land Reforms Act, 1960, shall
be deemed to be illegal or invalid or over to have become
illegal or invalid by reasons only of the fact that such
appointment, conferment or delegation or power was mnot
made in accordance with the provisions of the said Act.

-, o
i

Manipur Land Revenue & Land Reforms Act, 1960, for the purpose
of appeal from any order passed or issued by any officer or officers
whose acts or orders are hereby validated, the period from the
date of passing such order till this Act comes into force, shall be
excluded from computation of the period during which the appeal
may be filed.

5. ¢1) The Manipur Land Revenue & Land Reforms (Misc.
Amendment) Ordinance, 1976 (No. 1 of 1976) and Manipur Land
Revenue and Land Reforms (Validation of Proceedings) Ordinance, 1976
(No. 3 of 1976} shall stand repealed on the day this Act comes

into force.
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